
FIR No. 0446/2020
PS Adarsh Nagar

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

8ER-1016 on superdari moved on behalf of applicant Sharda Devi.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
8ER-1016  be released to the applicant  in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 004705/2020
PS KN Katju Marg 

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

11SQ-5365 on superdari moved on behalf of applicant Aman Kumar Jha.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
11SQ-5365 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 0184/2020
PS Shahbad Dairy 

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

11SQ-1139 on superdari moved on behalf of applicant Sh.Amandeep 

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
11SQ-1139 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 124/20
PS Narela 

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

1LAC-8786 on superdari moved on behalf of applicant Naushad Khan.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
1LAC-8786 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 009732/2020
PS Alipur

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

11SZ-7753 on superdari moved on behalf of applicant Gaurav.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
11SZ-7753 be released to the applicant  in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 208/2020
PS Shahbad Dairy 

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

11A-6184 on superdari moved on behalf of applicant Baleshwar Chauhan.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
11A-6184  be released to the applicant  in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No.173/20
PS Shahbad Dairy 

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

4SDG-4726 on superdari moved on behalf of applicant Vikas.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
4SDG-4726 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 208/20
PS Bawana

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

8SBP-2335 on superdari moved on behalf of applicant Veermati.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
8SBP-2335 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No.364/20 
PS  Mukherjee Nagar

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

1RW-7401 on superdari moved on behalf of applicant Surendra Kumar.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
1RW-7401 be released to the applicant  in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



e-FIR No. 000121/20
PS Bawana

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This  is  an  application  for  release  of  mobile  phone  make  Samsung

Galaxy on superdari moved on behalf of applicant Balraj Nagpal.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the mobile phone be released to its
applicant/Registered owner.

In  these  circumstances  the aforesaid  mobile  phone  make Samsung
Galaxy be released to the applicant in compliance of judgment of Hon'ble Delhi
High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl. M.C.
No.16055/2013) subject to the following conditions:
    1. Mobile  phone  be  released  to  its  applicant/owner  only  subject  to
furnishing superdarinama in the sum of Rs.10,000/- to the satisfaction of the
IO/SHO concerned;  
    2. IO shall prepare detailed panchnama also mentioning the colour, make,
owner and necessary details of the mobile phone;
    3. IO  shall  take  the  coloured  photographs  of  the  mobile  phone  from
different angles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused and the applicant;
    

Copy of this order be given dasti to the applicant.

(Mayank Goel)
       Duty MM-: North:Rohini

         29.05.2020



FIR No. 310/20
PS Bawana

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. HR-

55M-3737 on superdari moved on behalf of applicant Beena Devi.

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In  these circumstances  the  aforesaid  vehicle  bearing  registration  No.
HR-55M-3737  be  released  to  the  applicant  in  compliance  of  judgment  of
Hon'ble Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013
and Crl. M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



e-FIR No.008988/20
PS Adarsh Nagar

29.05.2020

In Court through Video conferencing.

In  view  of  the  direction  issued  to  curb  imminent  threat  of  pandemic
covid-19.Application is heard through Video Conferencing by CISCO Webex. I
have  received  physical  copy  of  the  application  as  well  as  reply  of  IO.  Ld.
Counsel has agreed to Video Conferencing. All the stakeholders of the present
application has now joined the video conferencing.

Pr: Ld. APP for State.
Ld. Counsel for Applicant through Webex App.
This is an application for release of vehicle bearing registration No. DL-

6SAV- 7859 on superdari moved on behalf of applicant Ramesh Kumar. 

Reply called through Whatsapp from the concerned IO on the phone of
Naib Court on duty.

The prosecution has no objection if the vehicle in question be released
to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No. DL-
6SAV- 7859 be released to the applicant in compliance of judgment of Hon'ble
Delhi High Court in Manjeet Singh Vs State(Crl. M.C. No.4485/2013 and Crl.
M.C. No.16055/2013) subject to the following conditions:
     1. Vehicle in question be released to its applicant only subject to furnishing
of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary
details of the vehicle;
    3. IO  shall  take  the  coloured  photographs  of  the  vehicle  from different
angles and also of the engine number and the chasis number of the vehicles;
    4. The  photographs  should  be  attested  and  counter  signed  by  the
complainant, accused as well as by the person to  whom the custody is handed
over and the applicant;
     5. IO shall  get the vehicle valued from a proper valuer and shall  take a
valuation report in this regard from the valuer as per rule;
     6. IO is further directed to verify the ownership of the said vehicle before
releasing of the same.

Copy of this order be given dasti to the applicant.
(Mayank Goel)

       Duty MM-: North:Rohini
         29.05.2020



FIR No. 630/19
PS Mukherjee Nagar 
u/s 392/411/34  IPC
STATE Vs Sanjeev 

29.05.2020
Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sanjeev.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It  is  stated  by  Ld.  Counsel  for  accused  that

investigation  has  been completed  and  charge-sheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused Sanjeev  be released on bail on furnishing of

his personal bonds in the sum of Rs.25000/- with one surety in

the like amount to the satisfaction of the Duty MM, subject to the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;



::2::

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A  copy  of  this  order  be sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy  of  this  order  be  given  dasti  to  all  the  quarters

concerned. 

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.0123/2020 
PS Swaroop Nagar
u/s 379 IPC 
STATE Vs Roshan Lal 

29.05.2020
Present: Ld. APP for State.

Ld. Counsel for the applicant through VC.

This is the application for grant of bail u/s 437 Cr.P.C

moved on behalf of accused/applicant Roshan Lal.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused

was taken into custody in the present case on 20.05.2020 and

accused has no previous involvement. 

In view of above facts and circumstances and taking

into  consideration,  the outbreak of  COVID 19 Pandemic,   the

applicant/accused Roshan Lal  Sanjeev be released on bail  on

furnishing of his personal bonds in the sum of Rs.15000/- with

one surety in the like amount to the satisfaction of the Duty MM,

subject to the following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;
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3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A  copy  of  this  order  be sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy  of  this  order  be  given  dasti  to  all  the  quarters

concerned. 

 

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 97/20
PS NIA  
U/s 392/394/411/34 IPC
State Vs Karan 

29.05.2020
Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Karan.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case  on 24.02.2020 and

investigation  has  been completed  and  charge-sheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused Karan be released on bail on furnishing of his

personal bonds in the sum of Rs.20,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in
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compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A  copy  of  this  order  be sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy  of  this  order  be  given  dasti  to  all  the  quarters

concerned. 

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 670/19
PS Shahbad Dairy 
U/s 25/54/59 Arms Act 
State Vs Sheikh Seriful 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sheikh Serirful.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in the present case on 213.11.2019 and investigation has been

completed and charge-sheet has been filed in the present case. It  is further

stated by Ld. Counsel for accused that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the  applicant/accused

Sheikh Seriful is granted interim bail of 45 days on furnishing personal bond as

well as surety bond in the sum of Rs.30,000/- to the satisfaction of Duty MM.

The  applicant/accused  is  directed  to  keep  his  mobile  phone  on  during  the

period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy of order be given dasti as prayed for. 

(Mayank Goel)
  Duty MM-: North:Rohini

         29.05.2020



e-FIR No. 006047/2020
PS Shahbad Dairy
U/s 380/406/411 IPC 
STATE Vs Prem Narayan Gautam

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant.

Perusal of application shows that accused has been 

released on interim bail on 12.04.2020. The present application 

has been filed for grant of regular bail on the ground of previous 

interim bail but previous order of interim bail not annexed.

Ld. Counsel for the applicant seeks sometime to file 

the previous order.

Let report be also called from IO/SHO concerned for 

31.05.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.328/20
PS Bawana 
u/s 356/379/411/34  IPC
STATE Vs Kuldeep

29.05.2020
Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Kuldeep.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case  on 23.05.2020 and

investigation  has  been completed  and  charge-sheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused Kuldeep  be released on bail on furnishing of

his personal bonds in the sum of Rs.25,000/- with one surety in

the like amount to the satisfaction of the Duty MM, subject to the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in
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compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A  copy  of  this  order  be sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy  of  this  order  be  given  dasti  to  all  the  quarters

concerned. 

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 359/19
PS KNK Marg 
u/s 509/506 IPC

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Vineet Kumar @ Bobby Rastogi is stated to 

be on police bail but not present today.

Put up for consideration on 19.10.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 49/20
PS KNK Marg 
u/s 25 Arms Act

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Karandeep Singh is stated to be in JC but 

not produced today. 

Put up for consideration on 27.08.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 83/20
PS KNK Marg 
u/s 25 Arms Act

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Manoj Kumar is stated to be in JC but not 

produced today. 

Put up for consideration on 27.08.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 149/20
PS KNK Marg 
u/s  25 Arms Act 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Mukhtiar Singh @ Bity is stated to be in JC 

but not produced today. 

Put up for consideration on 27.08.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 133/13
PS KNK Marg 
u/s 379/411/482 IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Mohd. Sajid is stated to be on court bail but 

not present today. 

Put up for consideration on 12.10.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



e-FIR No. 01513/20
PS KNK Marg 
u/s 379/411/34 IPC

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Aftabh and Ajay @ Lokesh are stated to be 

in JC but not produced today. 

Put up for consideration on 30.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



e-FIR No. 25346/2020
PS KNK Marg
u/s 379/411/482 IPC

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Karandeep Singh is stated to be on Court 

bail but not present today. 

Put up for consideration on 05.10.2020. 

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 70/20
PS KNK Marg
u/s 323/341/506/34 IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Sunil Kumar, Kamal Goel are stated to be 

on police bail but not present today. 

Put up for consideration on 09.11.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 5/20
PS KNK Marg 
u/s 33 Delhi Excise Act

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Anil is stated to be on court bail but not 

present today. 

Put up for consideration on 09.11.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 335/19
PS  KNK Marg 
u/s 304-A IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Sandeep Kumar @ Sanjay and Harbhajan 

Singh are stated to be on police bail but not present today. 

Put up for consideration on 02.11.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 72/20
PS KNK Marg 
u/s 323/341/354/506/509 IPC

29.05.2020

Present: Ld. APP for State.

Accused Rajab Babbar is stated to be without arrest

but not present today. 

Put  up  before  concerned  court/Mahilla  Court  on

13.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 388/19
PS KNK Marg
u/s 498-406/34 IPC & 4 Dowry Prohibition Act 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

All 7 accused  are stated to be without arrest but not 

present today. 

Put up before concerned court/Mahilla Court on 

13.07.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 100/2020
PS  KNK Marg
U/s 392/411/34 IPC 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant through VC.

This is the application for grant of bail u/s 437 Cr.P.C

moved on behalf of accused/applicant Krishan.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused

was taken into custody in the present case on 26.05.2020 and

accused has no previous involvement. 

In view of above facts and circumstances and taking

into  consideration,  the outbreak of  COVID 19 Pandemic,   the

applicant/accused Krishan be released on bail  on furnishing of

his personal bonds in the sum of Rs.10,000/- with one surety in

the like amount to the satisfaction of the Duty MM, subject to the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;
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3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A  copy  of  this  order  be sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy  of  this  order  be  given  dasti  to  all  the  quarters

concerned.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.338/20 
PS  Adarsh Nagar 
U/s 392/411/34 IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

All four accused are stated to be in JC but not 

produced today.

Put up before concerned court for consideration on 

06.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



e-FIR No. 000372/19
PS Swaroop Nagar
U/s 411 IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

 Accused Amit is stated to be in JC but not produced 

today.

Put up before concerned court for consideration on 

06.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 85/20
PS Swaroop Nagar
U/s 25/54/59 Arms Act

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Shabir@ Shakir is stated to be in JC but not 

produced today.

Put up before concerned court for consideration on 

06.07.2020

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 292/20
PS Bawana
U/s 356/379/34 IPC

29.05.2020

Present: Ld. APP for State.

None for the accused.

This is the application for  grant of interim bail moved 

on behalf of applicant/accused Lokesh @ Locky.

Report filed by IO.

Report perused.

Previous involvement report not filed. 

IO is directed to file the same on 30.05.2020.  

  

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.426/19
PS KNK Marg 
U/s 356/379/411/34 IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Tejpal Singh @ Buggi and Arun @ Bagnu 

are stated to be on Court bail but not present today.

Put up for consideration on 18.11.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.105/20
PS KNK Marg 
U/s 380/411/34  IPC 

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Veeru Sheikh and Talim are stated to be in 

JC but not produced today.

Put up for consideration on 20.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.354/19
PS KNK Marg 
U/s  498-A/406/506/323/34 IPC & 4 DP Act

29.05.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

All three accused are stated to be without arrest but

not present today.

Put  up  before  concerned  court/Mahilla  Court  for

consideration on 27.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 178/20
PS SP Badli 
U/s 382/482/411/34 IPC

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant through VC.

Report not filed by IO.

Let report be filed by IO/SHO concerned on 

30.05.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 149/20
PS KNK Marg
U/s 25/54/59 Arms Act 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant through VC.

Report not filed by IO.

Let report be filed by IO/SHO concerned on 

30.05.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 17/20
PS Jahangpuri 
U/s 25/54/59 Arms Act 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant through VC.

Status report filed. Copy supplied.

Applicant stands disposed off.  

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 58/20
PS  Jahangirpuri
U/s 33/38 Delhi Excise Act 
29.05.2020
Present: Ld. APP for State.

Ld. Counsel for the applicant through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C

moved on behalf of applicant/accused Dharmender.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in the present case on 08.02.2020 to 12.04.2020 and interim

bail has been granted for period of 45 days vide order dated 12.04.2020. It

is further stated by Ld. Counsel for accused that accused is 50 years of age

and also vulnerable to covid 19.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused

Dharmender is granted interim bail of 45 days on furnishing personal bond

as well as surety bond in the sum of Rs.10,000/- to the satisfaction of Duty

MM. The applicant/accused is directed to keep his mobile phone on during

the period of interim bail. 

Application is disposed off accordingly. 

Copy  of  this  order  be  sent  to  the  concerned  Jail

Superintendent  through  dispatch   rider  deputed  in  this  court  by  the  Jail

authority.

Copy of order be given dasti as prayed for.

(Mayank Goel)
  Duty MM-: North:Rohini

         29.05.2020



FIR No. 133/20
PS  Mukherjee Nagar
U/s 279/337 IPC

29.05.2020

Present: Ld. APP for State.

None. 

Report not filed by IO.

Let report be filed by IO/SHO concerned on 

30.05.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 183/20
PS NIA
U/s 188 IPC

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant through VC.

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 149/20
PS Jahangirpuri 
U/s 188 IPC

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant through VC.

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 456/19
PS Bawana 

29.05.2020

Present: Ld. APP for State.

None. 

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 0225/20
PS SP Badli 

29.05.2020

Present: Ld. APP for State.

None. 

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



e-FIR No. 042753/19
PS NIA 

29.05.2020

Present: Ld. APP for State.

None. 

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



e-FIR No. 002861/20
PS Mukherjee Nagar

29.05.2020

Present: Ld. APP for State.

None. 

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



e-FIR No.8988/20
PS  Adarsh Nagar

29.05.2020

Present: Ld. APP for State.

None. 

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 46/20
PS Jahangirpuri

29.05.2020

Present: Ld. APP for State.

None. 

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

30.05.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.0145/20
PS Bhalaswa Dairy 
u/s 392/34  IPC
STATE Vs Sagar 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sagar.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It  is  stated  by  IO  in  the  report  that  TIP  has  not  been

conducted till date and accused was arrested on 18.05.2020. It seems

that no steps have been taken IO for TIP since accused was arrested

on TIP. 

It is stated by Ld. Counsel for accused that  accused was

taken  into  custody  in  the  present  case  on  14.03.2020  and

investigation has been completed and charge-sheet has been filed in

the present case. 

In view of above facts and circumstances and taking into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  Sagar  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.25,000/- with one surety in the like

amount to the satisfaction of the Duty MM, subject to the 
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following condition:-

1. In case of change of the residential address, the applicant shall

intimate the Court and the Jail Authorities about the same;

2. That  he  shall  maintain  social  distancing  at  public  places  in

compliance of the order and directions of various authorities;

3. That he shall not attend any public gathering during this period

to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or shall

not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the  accused/  applicant  shall  not  change  his  mobile

number/ contact number furnished by him and ensure that the same

remains  operational  through out.  In case,  he has not  furnished his

mobile/ contact number, he is directed to furnish the same.

Therefore,  in  view  of  the  above,  the  applicant/  accused  be

released from Judicial Custody, if not required in any other case. 

A copy of this order be sent to the Jail Superintendent, through

dispatch rider deputed by the Jail Authorities in this regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters concerned. 

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No.236/19
PS Prashant Vihar 
u/s 25 Arms Act 
STATE Vs Pawan 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Pawan. 

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It  is  stated  by  IO  in  the  report  that  TIP  has  not  been

conducted till date and accused was arrested on 18.05.2020. It seems

that no steps have been taken IO for TIP since accused was arrested

on TIP. 

It is stated by Ld. Counsel for accused that  accused was

taken  into  custody  in  the  present  case  on  11.08.2019  and

investigation has been completed and charge-sheet has been filed in

the present case. 

In view of above facts and circumstances and taking into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  Pawan  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the like

amount to the satisfaction of the Duty MM, subject to the 
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following condition:-

1. In case of change of the residential address, the applicant shall

intimate the Court and the Jail Authorities about the same;

2. That  he  shall  maintain  social  distancing  at  public  places  in

compliance of the order and directions of various authorities;

3. That he shall not attend any public gathering during this period

to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or shall

not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the  accused/  applicant  shall  not  change  his  mobile

number/ contact number furnished by him and ensure that the same

remains  operational  through out.  In case,  he has not  furnished his

mobile/ contact number, he is directed to furnish the same.

Therefore,  in  view  of  the  above,  the  applicant/  accused  be

released from Judicial Custody, if not required in any other case. 

A copy of this order be sent to the Jail Superintendent, through

dispatch rider deputed by the Jail Authorities in this regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters concerned. 

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020



FIR No. 477/19
PS Narela  
U/s 387/34 IPC 
State Vs Nitin

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Nitin.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 26.11.2019 and investigation has been

completed and charge-sheet has been filed in the present case. It  is further

stated by Ld. Counsel for accused that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused Nitin

is granted interim bail of 45 days on furnishing personal bond as well as surety

bond  in  the  sum  of  Rs.25,000/-  to  the  satisfaction  of  Duty  MM.  The

applicant/accused is directed to keep his mobile phone on during the period of

interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy of order be given dasti as prayed for. 

(Mayank Goel)
   Duty MM-: North:Rohini

         29.05.2020



FIR No. 338/20
PS Mahaendra Park
U/s 188/420/34 IPC 

29.05.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through VC.

Report received from Jail Superintendent Tihar. As 

per report, the accused has already been released on 

20.05.2020.

Copy of report of Jail Superintendent be sent to the 

Counsel for the accused through electronic mode.

In these circumstances, application is disposed off as 

infractious. 

   

(Mayank Goel)
Duty MM-: North:Rohini

         29.05.2020


